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, IItIiq ., 0' lIiftil Steel Plant la ~on 
267. SHRI G.Y, KRISHNAl.N : 

SHRl BENl SHANKER 
SHARMA: 

SHRI P. C. ADlCHAN : 

Will Ibe Minisler of STEEL AND 
HEAVY ENGINEERING be pined to 
.. te: 

la) Whetber il is a fael thaI tftysore 
bad beller claim for tbe location of tbe 
Fifth Steel Plant in M)sore State since 
four Steel Plants in tbe Public Sector arc 
located in the Nortb; 

(b) Whether tbe Mysore State bavo 
approached the Centre in this reaard ; and 

(c) if so, the reaction of the CeDlral 
Government tbereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K. C. PANT): 
(a) and ~  Sellinl up of DOW Planll 
for crcalinll additional capacity in . sleel ia 
cunentJy under tbe coD5idcratioo of Gov-
ena\Dent. 

(b) Y.I, Sir. 

Propoaall by Committee for Impro .. -
meDtofRaUwayLbRs 

268. SHRI INDRAJIT GUPTA; 
DR. RANEN SEN: 
SHRI J. M BISWAS: 
SHRI DHIRESWAR KAllTA: 
SHRI RAMAVATAR SHASTRI: 
SHRI N R. LASKAR : 
SHRI SRADHAKAR SUPAKAll: 
SHRIMATI ILA PAL 

CHOUDHURI 
SHRI MAYAVAN : 
SHRI SAMINATHAN : 
SHRI DHANDAPANI : 
SHRI CHENGAlRAYA NAJDU : 
SHRI NARAYANAN: 
SURI A. SREEDHARAN : 
SHRI MANGALATHUMADA)4 : 
SHRI D. N. PATODlA: 

Will Ibe Mini,ler of RAILWAYS be 
pleased 10 state Ihe proposal made by the 

Committee headed ~y the Union Depol, 
Railwa) Minister regal ding Ihe improYrment 
of Railway lines in India? 

THE MINISTER OF RAILWAYS <SHR) 
NANDA) : A statement is laid on the Tab-
le of the House. LP/aced ;/1 Llbrwy Sec No. 
LT-.2S76/70J 

R_mal 0' right or propt'rly fr_ 
Poort 111 of Constitution. 

269. SHRI INDRAJIT GUPTA: 
DR. RANEN SEN: 
SHRI YOGENDRA SHARMA: 
SHRI GADlLlNGANA GOWD : 
SHRI RAMAVATAR SHASTRI: 
!lHRI C J ~ AROHAN : 
SHRI ISHAQ SAMBHALl : 
SHRIK M MADHUKAR: 
SHRI SARJOO PA .... DEY 
SHRI P. C. ADICHAN : 

Will tbe Minisler of LAW AND SOCI-
AL WELFARE be pleased to slate: 

<a) wbelher his attention .... been 
drawn 10 tbe ~ro i  public demand for 
lhe remo"at of the r~bt of property f,om 
Tbe Fundamental Ri.,bts Chapter In Part III 
of Tbe Conllitulion; and 

(b) if so, Government', reaction 
tbereto ? 

THE MINISTER OF LAW AND S0-
CIAL WELFARE ,SHRI GOVINDA ME-
NON) : la) Government are awa.e of the 
views expressed by certain persons inculdinl 
the Cbief Ju.tice of India and Membe •• or 
Parliament for Ibe removal of tM ri,ftl of 
Property from the Fundamental Rigbl. 
Chapter in ParI III or Tbe Constitution. 

(b) Government will take necessary de-
clIion in the matter .fter due conSIderation. 

270. SHRI INDRAJIT GUPTA: 
DR RANEN SEN : 
SHRl DH,RESWAR KALlTA: 
SHRI BHOGENDRA JHA: 
SHRIRAMAVATAR SHASTRI; 

. Win the Minister of INDUSTRIAL 
DEVELOPMEMT, INTENRAL 1 RADE 




